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THE DEPUILY
The question is:

111. “That at the end of the Mo-
tion, the following be added, name-

ly:—

‘and  having  considered the
same, this House feels that the
interests of the poor and com-
mon people have not been given
a pivotal place in the Dratt of
the Fourth Five Year Plan with
the result that the burden of taxes
and deficit budgets as envisaged
m the Plan will increase the
poverty and difficulties of the
masses and the increased asseis
of the capitalists and the land-
lords will enhance the present
dwparities.””

CHAIRMAN:

The motion was negatived.

THE DEPUTY CHAIRMAN-
The House stands adjourned till 2
P.M

The House then adjourn-
ed for lunch at seven mu-
nutes past one of the clock.

The House reassembled after lunch
at two of the clock, THE VICE-CHAIR-
MAN (SHRI D. THENGARI) 1n the Chair.

REFERENCE TO AGITATION IN
DELHI BY UNEMPLOYED
PEOPLE-—contd

SHRI BHUPESH GUPTA: Mr.
Vice-Chairman, with great anguish and
indignation, I have to invite your at-
tent on and through you the attention
of the House to the fact that outside
mounted police 1s trained against the
demonstrators, students and other..
Not only that. The police have arrest-
ed so many people. Now, certainly
they are entitled to come and ap-
proach Parhiament  Certainly, they
are entitled to come and see hon.
Members. Hon. Members should go
and see outside. It 15 a  disgraceful
sight. The Prime Mimster made a
statement that the students should not
provoke the police nor the police
should provoke the students. But it is
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the police who have arrested so many
of them, they have seized their micro-
phone and the loudspeaker. And why
should the mounted police be there
and others? Actual physical force is
being used. Many of us have seen it,
and others have also seen it. There-
tore, I should like to know, first of all
whether the citizens of India have a
yght to approach Members of Par-
ﬂ:ment, to come near here and talk
to us | raise a point of collective pri-
vilege of Parliament. Certainly, every-
body has the rnight, individually and
collectively, to enter through the gate
right up to the place where the visi-
tors come 1n order to talk to us. What
business this Government has to pre-
vent them trom comung when, 1t 1§
quite clear, that they are here not to
disturb Parliament? It 1s shocking.
Just now, speaking there, the Prime
Mimster made a statement; she said
that the demands are good, some of
the suggestions are good, and she ad-
vised them all that there should not
be piovocation. But the party which
j» giving  provocation 1s the police.
But  why do you bring even the
mounted police? Go there and see the
horses. If you cannot see anybody
there, see at least the horses.

That 1s the position. We strongly
protest against such a thing. I de-
mand that the police should be with-
drawn 1mmedsately, that all those who
have been arrested should be released
immediately and that those who have
come from outside from all over the
country to make representations be-
fore the nation and before Members
of Parliament, individually and col-
lectively, should not be obstructed by
the police indulging mn violence in the
manner in which it 1s being done.

T would suggest that there should
be a statement of the Home Minister.
He should come here and he should
own the responsibiity. It is becoming
absolutely intolerable. We representa-
trives here in Parliament had a meet-
g with people who come to talk to
us. to voice therr grievances which
many of you share Day before yes-
terday you were all speaking about
unemployment. They have come here
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to voice their demand which you share
about whicn we expressed our opi-
nion. Is this the way to treat them?
Are they criminals who have come
nere?

Therefore, I say that the Leader of
the House should not allow such
things. 1 can tell the Leader of the
House: In this House you -« cannot
have normal way of tunctioning if
outside the gates of Parliament the
police behave as hooligans and Raza-
kars towards the demonstrators and
others. 1 have seen, Mr. Vice-Chair-
man. The loudspeaker has been seiz-
ed by the police. I would like to know
under what law because if the law has
been violated, 1 can understand pro-
secution. But they have violated no
law. They are coming here. And every
body can come and approach Parlia-
ment. Therefore, I say it is an insult
to Parliament. We do not want to be
protected by the police. I tell you, we
are also a ruling party in certain States.
We never allow such things. When
unemployed people and others come,
we receive them, talk to them, dis-
cuss with them the problems they
bring to our notice. But here we find
that the Government is behaving in
this callous and cavaliar manner, in
this tyrannical manner. It will have
far greater consequences. You are
needlessly provoking the younger ge-
neration. I am cautioning here: You
are actually provoking young people
in every part of the country. And I tell
you, both as a party in Government
mn certain States and as Opposition
that our sympathies are only with the
unemployed people and we shall
fight along with them, if need be,
against this kind of attitude and be-
haviour of the Government. Is this
the way to tackle the problem of un-
employment?

Therefore, finally before I sit down
my request to you is to compel the
Home Minister to come and make a
statement. Compel the Prime Minister
to come and tell us what she means
by provocation. What is the definition
of provocation? Whether in this case
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the police are not giving provocation
under the direction of the leaders of
the Central Government, we should
like to know. Besides, all the police
should be withdrawn and all those
arrested should be released.

SHR1 K. CHANDRASEKHARAN
(Kerala): 1 was o witness to the de-
monstration against unemployment,
and 1 have to tell this House now
that unnecessary and excessive force
has been used by the police against
the demonstrators and bodily harm
has also been inflicted upon them.

1 wonld emphasise another aspect.
Whenever Parliament meets, Section
144 of the Criminal Procedure Code
is promulgated and throughout, no
demonstrations are allowed within
the vicinity of Parliament. I should
think that this is absolutely incorrect.
Certainly, the people have got their
right to demonstrate 1n a peaceable
manner. Article 19 of the Constitu-
tion gives the right to freedom of
speech and expression, t0 assemble
peaceably and without arms. I would
very seriously suggest that if the Gov-
ernment in its thinking thinks and
considers it necessary that no demons-
trations at all should be allowed any-
where within'the precincts of Parlia-
ment, it is far better, wiser and pro-
Per to enact a law in that regard so
that the details of that law can be con-
s dered by Parliament instead of giv-
ing this unrestricted right to the exe-
cutive and the magistracy to promul-
aite Section 144 of the Criminal Pro-
cedure Code throughout the tenure of
the Parliament session.

o dawaT Tw (ITEI 43I ¢
ERGE RIS |
SHRI BHUPESH GUPTA: Mr.

Vice-Chairman, what is your ruling?
We want to hear the Home Minister.

THE VICE-CHAIRMAN (SHRI
D. THENGARI): Let him speak first.

st dqamar T ofwE, oA
"W gar # R fE smerretE
WX gfe & 9 TR AT @eT
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g mar 2 S fewmem v
am g 7 wzH faffeey & w
o AEA g W qfem FT A
g gfF. v o owy oA g, A
F @Er WA A g1 AW gfAeeEe
d A1 39 %1 oara 27 g ey fufaev
F oo, #v q gzw fafawv F@r
Eicig- g

‘DT &1 WT A, JA F FA
1 I -

A ¥ 17 g 9@ gvEEn AV
gvare #117

v 9uT f§93 AW o A
FZA AT T agIEd A Q)
FHEr A Al 7 oA # 3
¥ g5 AT AAA T IR AT A
g 7

“feer Tz F AE, B AT nEe
I aF,

a1 ¥ G AQY, AT qE T7AE A

gv1"

I A & wo-ATr
T oga ge g gfemer @
9 FTA & A SRR f e
T F@ ®A £ AR @ TE
T ogwen g g1 arl g )
wafay & o WA g AR A
F5 Gy AT wfera S
fe g ¥ 3AF1 AT GF A7 AT,
IT% = faeme faww frar @@
7 owed af 3 5w A
I WA &1 W, Afwa R @
% 99 48 FT femmw FAr
aifgr A FE AdET  fAET
ifgn 3w feafr F1 z=a & fAm)

SHR] BHUPESH GUPTA: The
L cader of the House is keeping quiet.
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Let him say something. Mr. Vice-
Chairman, we have a Leader of the
House. The Leader of the House is
supposed to be the Leader of the en-
tire House including this side of the
House Now, 1 find that our affable
Leader heeps quiet. I know that he is
4 neglected man. But he need not be
neglected by us. I know that in the
Cabinet he 15 neglected.

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DE-
VELOPMENT AND CO-OPERA-
TION (SHRI M S. GURUPADA-
SWAMY): That is an insinuation.

SHRI BHUPESH GUPTA: Not
an msinuation.  All night.  He should
get up and say. .

THE DEPU1lY MINISTER IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI K. S. RAMA-
SWAMY): Sir, the Prime Mimster
menttoped in the morning that she
met the leaders of two delegations
and she had promised to look into
this matter So far as this demonstra-
tion 1s conceined, we are making ar-
rangements. It 's not an unusual thing
to protect the orderly business of
Parliament and 1ts smooth function-
ing. Also to protect law and order we
are taking steps . . .

SHR1 BHUPESH GUPTA: What
smooth functioning?

SHRI K. S. RAMASWAMY: 1
am sure the police will not do any
untoward thing and the whole thing
will pass on smoothly.

3 s

SHRI BHUPESH GUPTA: Mr.
Vice-Chawman, 1 strongly protest. He
mentioned  “smooth functioning of
Parliament.” Were we not functioning
smoothly here even when the fantastic
speech was bemng delivered by the
Prime Minister? (Interruption) First
of all, let us be ciear. It is for you to
say, not for the Home Minister or the
Government to say. whether the Par-
liament 15 functioning smoothly or
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whether 1t 1» being disturbed by any-
body. The Home Mimster and the
Government cannot arrogate to them-
selves the authority to speak about
what 15 gomng on m Parbiament. You
are there, Sir. 1t you say that Parha-
ment s tunctioning 1s likely to be dis-
turbed or 1t 1s not tunctioning smooth-
ly, 1 can understand 1t. Having put up
mounted pohce outside he has no
bus ness 10 say like that. On the other
hand 1 can say that they disturbed us,
they distwbed our conscience, they
disturbed our minds. They are dis-
turbing our manner of speech. 1 had
to go and address the meeung there
agam and again. We are being disturb-
ed by the behaviour of the Govern-
ment 1n so far as smooth tunctioning
of Parliament 1s concerned. Tlhere-
fore, I hold the Government respon-
sible for disturbing the normal, de-
cent and dignified tunctioning of Par-
lrament.

He talked of law and order. Which
law has been violated? Go there and
see 1t 1s a police area. While the num-
ber ot Members ol Parliament s only
700, you go and see there. You will
find there several thousand policemen
if not more, with their weapons with
thetr outfits, mounted police and
others. Is 1t the way to behave, and
around  Parliament? What do you
think you are? I should like to know
from the Government. It 1s a shame
that you do not think that you can
function ,p Parliament without hav-
ing yourselves surrounded by the po-
lice 1n order to protect yourselves trom
young people and others who have
come here only to make representa-
tion and not to do anything or create
any kind of disturbance. Therefore,
he has made a false statement. It is a
statement worthy of a Sub-Inspector
of police who 1s not aware of the Par-
liamentary procedure, who is not
aware of the digmty of Parliament,
who is not aware of how Parliament
runs. Who is the authority to speak
for Parliament?

THE VICE-CHAIRMAN (SHRI
D. THENGARD - Now, please take
your seat.
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SHRI BHUPESH GUPTA - There-
fore, Mr.  Vice-Chairman, I  would
appeal tc you while you are in the
Chau, for once you should be cons-
aous -1 am sure you are ol your
authority. You should compel them.
I demand let there be a committee of
the House to investigate as to what
was happening  there. Are you ready
for 11 1 am prepared to bave a com-
muttee. Let them join in a commuttee
and find out and by tomorrow after-
noon let them gwve the report as to
what happened. Are you ready? (Inter-
ruption)y Now here 15 bemg given the
story by some Inspector to tell us a
cock and bull story which, n fact,
shou'd be a figment of his imagina-
tion, which 1s preposterous n law,
which shows no understanding of the
behaviour and conduct of work of
Parliament.

IT'HE REGISTRATION OF BIRTHS
AND DEATHS BILL, 1968

THE DEPUTY MINISTER IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI K. S. RAMA-
SWAMY, Sir, on behalt of Mr.
Y. B Chavan, 1 beg to move.

“That the tollowing amendments
made by the Lok Sabha in the
Reostration ot Births and  Deaths
Bill, 1968, be taken into considera-
tion: —

Enactine Formula

. Page 1, line 1, -
for “Nineteenth” substitute.
“Twentieth”
Clause 1

2. Page 1, Ine 6,—
for **1968” substitute “1969”.
Clause 10
3. Page 6,—
omit lines 8 and 9

4, Page 6, line 10,—
for “(iii)” substitute “(ii)”



